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‘Consequent epon-the creation o7 new Courts in the rank of Chvil Judge
Additionat Civil .'!’W"ga {5r.Div.)-Cum-Additional Chief Judicial Magistoats ‘-f’u_u:
Govt. Notificaion No F I Nyay/02 dersd 14.05.2009, the following afficers gro
‘eppoiatadiposied as P‘r* zaicing Officers of the newly ¢reated vacant Counts shows
at,am%“u their names in addition to the'r own duties with iramedinte effcer 1l
further orders - ;
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ShHo, Name of officer with Mame of the newly craared
present post Coart(s)  of whieh  the
Presidipg Officerapnointed
in addition fo s own dities
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SARVA SHRE -
AJMER JUB ‘*’“F@&-HP
i. Prablad Hat Sharma - ACIED)-ACIM Ne. 2. Kekn
CISD-ACIM No. 1, Kekn
. DHGLPUR JUDBGESHIE
2, Rarakant Shanha - ACHEDN-ACIM No2, Basi
CHSD-ACIM No. 1, Bari
JALORE JUDCESHIP

Lad

Hari Vallabh Khatri - ACKEDWATINM Mo 2, Jalore
ACHSD)-ACIM No,1, Jalore
SIMAR JUDGHESHIP

hahebuddin

4. 3 - ACHED)-ACIM No.Z,
CIED-ATIM Mo, Samadhopur Srimadhopur

'ﬁ& i

1. The officers who have bean appointed a5 PO, of the Courts siaticned at 2
S negadquatier in addition to *.hl,;r own duties shell disposs off that ruch

work 50 85 (o ackieve at least 40% of the standard of work fir which v are
bolding additional chiargs.

Tha g cases in which accused are it custody or there are direciion of iigher
Couct for tirme bound disposal of cane shall be decided oa priozity bazls,
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